IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 4211 OF 2011
(@ SPECI AL LEAVE PETI TI ON(C) NO. 27538 COF 2009)

M S. FAl NEE REAL ESTATE P. LTD. ... APPELLANT
VERSUS
STATE OF U. P. & ORS ... RESPONDENTS

WTH C. A NO. 4212 OF 2011 @S.L.P.(C)NO 27184/ 2009
ORDER

Leave granted.

In pursuance of the directions of this Court, the
appel l ant has al ready deposited Rs.20 lacs and the appeal filed by
the appellant before the Chief Controlling Revenue Authority was
dism ssed for non-depositing the anmount, as directed. The Wit
Petition filed against that order was al so di sm ssed.

We have heard | earned counsel for the parties.

In the peculiar facts and circunstances of these cases,
when the appellant has already deposited Rs.20 lacs, we direct the
appel l ant to deposit another sum of Rs.10 lacs within four weeks
fromtoday and on depositing of such anount, the appeal filed by the
appel lant  w || be revived and the Chief Controlling Revenue

Authority will decide the sane expeditiously.
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Interimorder, if any, will continue till the disposal of
t he appeal .
Wth these observations, the appeals are disposed of,

| eaving the parties to bear their own costs.

................... J.
( DALVEER BHANDARI )

................... J.
( DEEPAK VERWVA)

NEW DELHI ;
6TH MAY, 2011



